F. No. 13-42/ CESTAT/CPIO-ND/VPP/2018
i Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-42/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to your RTI application No. DOEXP/R/2018/50519 dated
08.05.2018 received by transfer from U.S. Ad.1C, in this office on 26.06.2018,
under RTI Act, 2005 the information received from Accounts Officer,
CESTAT, Delhi containing 01 page is enclosed herewith for your reference
please.

Therefore, you are ‘tgquested to please acknowledge the receipt and
deposit Rs. NIL (@ 2/- per page) to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation;
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an‘appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

(=

CESTAT, New Delhi
Date: 26.07.2018

To,
1. Sh. Sudhir De
8/1, Jadavpur East Est Road,
P.O. Jadavpur University,
West Bengal- 700032

Copy to:

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
North Block, New Delhi-110001
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A - Customs, Excise and Service Tax,
: ‘ Appellate Tribunal,
West Block No.2, R.K.Puram,
New Delhi-110066.

Dated : 24-7-2018.

The CPIO,
CESTAT, NEW DELHI,

Subject: Information sought under ﬁTl Act".20'05v.'
Sir,

_ I am to refer to your letter No.13-42/CESTAT/CPIO-ND/VPP/2018
- dated 27-6-2018 and 23-7-2018 and to inform that the information asked
~ by:Sh. Sudhir De under the RTI application dated 08-5-2018, point 1 to 4
r“égard‘ing number of Air and Train journey undertaken by Central Gouvt.
fo_icials and the cost for calendar year 2014, 2015, 2016 and 2017. the said
ihformation does not maintained in particular form, the same is a part of

i

%genditure of tours and transfer and the consolidate expenditure is
available under head DTE. The expenditure report can be seen our CESTAT
website i.e. http://www.cestatnew.gov.in and http://cestat.gov.in . The

e

information is so bulky to supply, therefore , the same can be inspected

during working hours and giving three days prior notice .

vl

Kindly ackno’wledge’the"i"'receip"t of the same.

Yours faithfully,

L?r]g:l: as above

1

Copy to
‘ “1." Shri Sudhiur De, 8/1, Jadavpur East Est Road, P.O. Jadavpur
. University, West Bengal — 700032.

Accounts Officer

0 £71) 207008 @ !
F.No.53/CE$TAT/CASH/26$éﬁ',




Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

Reminder
F. No. 13-42/ CESTAT/CPIO-ND/VPP/2018 @

CPIO ID No. 13-42/2018

Subject: Information under Right to Information Act 2003.

Sir/Madauin,

To,

Please refer to RTI application of Shri/Smt. Sudhir De (No.
DOEXP/R/2018/50519 dated 08.05.2018) received by transfer from
U.S. Ad.1C, in this office on 26.06.2018, under RTI Act 2005 and CPIO
ID Nol3-42/2018. The requisite information was called for from you,
the same have not been provided by you till date despite of CPIO’s letters
27.06.2018 issued to you as deemed CPIO.

You are again requested to please provide the information

immediately failing which you will be responsible for any action or penal

action imposed by the First Appellate Authority or the Central

Information Commission. V\(C:ew

PIO

CESTAT, New Delhi
Date: 23.07.2018

v"1. A¢counts Officer, CESTAT, Delhi
Copy to:

1S«

’GN_ D“\-r:‘." ) - i
L-(L SRS H LZCTION )

1. Sh. Sudhir De

8/1, Jadavpur East Est Road,
P.O. Jadavpur University,
West Bengal- 700032

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
North Block, New Delhi-110001
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F. No. 13-42/ CESTAT/ CPIO-ND/VPP/2018 O

Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-1 10 066

CPIO ID No. 13-42/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to your RTI application No. DOEXP/R/2018/50519 dated
08.05.2018 received by transfer from U.S. Ad.1C, in this office on 26.06.2018,
under RTI Act, 2005 the information received from Sh. Kripa Shankar, Asst.
Registrar, (C.T. Section) containing 01 page is enclosed herewith for your
reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. 01x 2=02 (@ 2/- per page) to this Tribunal by cash or DD in favour
of Accounts Officer, CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation;
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.
e

CPIO

CESTAT, New Delhi
Date: 23.07.2018

To,
1. Sh. Sudhir De
8/1, Jadavpur East Est Road,
P.O. Jadavpur University,
West Bengal- 700032

Copy to:

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
North Block, New Delhi-110001

(TUSTONS EXCISE 8 SERVICE TAX APPELLATE TRIBUNAL)
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ISSUED ON

24 UL (.

P
SIGN. (D(SPA@&H SECTION),




@

Care Taking Section

Subject: - Forwarding of information sought by Shri. R.K.Jain"
Under RTI ACT-2005:-reg

Please refer to your letter dated nil issued vide F.No. 13-
42/CESTAT/CPIO-ND/VPP/2018 on the above subject.

In this regard the following is submitted:-
Point 1 & 2: - The no. of air journeys (Domestic) undertaken by

the CESTAT officials as sought may be seen at
Annexure ‘A’,

Point 3 & 4: - Not pertains to this section.

F.No.151 (21)/RTI/CESTAT/ 1 1/CT
Dated:-20/07/2018 9
ol
(Kripa Shankar)
Encl: - A/A Assistant Registrar (CT)

To
CPIO
CESTAT Delhi



Air Journey performed by the CESTAT officials

©

Annexure :-A

Year No of Journey performed by the Amount incurred j
CESTAT officials

2014 23 Rs.454353/-

2015 56 Rs.999628/-

2016 41 Rs.1008828/-

2017 29 Rs.640116/-




F. No. 13-42/ CESTAT/CPIO-ND/VPP/2018

’ Customs, Excise and Service Tax Appellate Tribunal @
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-42/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam, '

Please refer to RTI application of Shri/Smt. Sudhir De (No.
DOEXP/R/2018/50519 dated 08.05.2018) received by transfer from U.S. Ad.1C,
in this office on 26.06.2018, under RTI Act 2005 (copy encloscd) wherein certain
information are soughl as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 5(4) read with Section 5(5) of RTI
Act 2005 the RTI application CPIO ID No. 13-42/2018 is forwarded herewith to you as
CPIO under section 5(4), with request to provide the correct and para wise
information/inspection on or before 12.07.2018 directly to the applicant as
permissible under the RTI Act & DOP & T. O.Ms within the stipulated time, failing
which, as CPIO under section 5(4), you will be responsible for delay/denial and
penalty if any, under section 20 of RTI Act. Further requested to follow OM
No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M. No.
1/18/2011-IR dated 16.09.2011.
Note:-
1. If the information is not available with your section or you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, if available and permissible, directly to the
applicant, subject to the provisions of the Act and the rules made thereunder,
under intimation to the undersigned.

Encl: As above.
CPIO

CESTAT New Delhi

Date: 27.06.2018

For Compliance to: '
1. AR (C.T. Section) (CUSTONS, EXCISE & SERVICE TxX AFFELLATE TRIBUNAL

1_H:-110066
2. Accounts Officer |§g PJEE'D ON

28 JUN 2018

Copy to: (For Information) O/)\E ‘ \g

1. Sh. Sudhir De N
8/1, Jadavpur East Est Road, ( ~TDISPATCH SECTION}

P.O. Jadavpur University,
West Bengal- 700032

2. Sh. S. Bhowmick,
U.S. to the Govt. of India,
Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue, \%
North Block, New Delhi-110001 @j\/ \o\
A
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RTI MATTER
F.No.R-20011/140/2018-CESTAT
Government of India
Ministry of Finance @
Department of Revenue
ok 3k 3k 3 %k % %k

North Block, New Delhi
Dated 22"9 June, 2018

To
CPIO, CESTAT
West Block No. 2
R.K Puram,
New Delhi-66

Subject:- Transfer of an online RTI Application (reg no. DOEXP/R/2018/50519) dated
08.05.2018 of Sh. Sudhir De, West Bengal under the RTI Act, 2005- reg
Sir,

Please find enclosed an RTI application dated 08.05.2018 of Sh. Sudhir De received on
13.06.2018 from RTI Cell, Department of Revenue.

2. Since the subject matter in the RTI application dated 08.05.2018 pertains to your office,
the RT! application is transferred under section 6(3) of the RTI Act, 2005. You are requested to
send the reply directly to the applicant and a copy of the same may also be endorsed to this
office for information.

Encl: As above

You

Under Secretary to the Govt. of India & CPIO
Tel.No0.23095369

Copy for information to:-
Sh. Sudhir De, 8/1, Jadavpur East Road, P.O. Jadavpur University, West Bengal - 700032

AR CC-T)
A~B



.,.,'.,
No-.. 8.2 Y BN ....../201%RTI Cell
o Government of India @
Ministry of Finance
Department of Revenue
& ok % K K
North Block, elhi
Dated QX
OFFICE MEMORANDUM

Subject:... C:&S wnhw ..... U_ n.. @’Y\ Q)anc&\’)@’ﬂ

Please find enclosed herewith an RTI Apphcatlon/AppeaHEcelved in the RTI Cell 0 date
\\l l[g from..: (ﬁ,\Q 2/‘9*9 dated g] r

in respect of ShnfS'n’Yt'/'WF‘ . “@% regardmg
aQ.. N\@ﬁX\M M« whxch concerns the CP|O/Appellat—e—Au-t—h9Flt¥

2. The RT! Application/Ap is-being t fred/forwarded to the...
..after going through the allocation of Business Rules of the Government of
india/Induction matenal of the Department of Revenue as the subject matter pertains to the above
mentioned Ministry/Department/Office/CPIO.

3. Final reply may be sent to the applicant directly by the concerned CPIO/Appellate Authority
within the stipulated time frame under the RTI Act, 2005. A copy of the final reply may also be endorsed
to this cell for information.

Encl: as above W
(Shashi Arorﬁ‘ ol

Section Officer, RTi Cell

Tel:23095588

BT e T e A e e T S TR, £
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No. 21(32)/E.Coord/2018

Government of India
Ministry of Finance
Department of Expenditure
North Block, New Delhi
Dated the 6" June, 2018
To

Sh. Sudhir de

8/1. Jadavpur East Road,
P.O. Jadavpur University
West Bengal - 700032

Subject: Application seeking information under RT| Act, 2005.
Sir,

Ki‘ndly refer to your Online RTI Application, bearing registration No.
DOEXP/R/2018/50519 dated 08/05/2018, seeking information under the RTI Act- 2005.

2. With regard to the information sought by you in points 1 to 4 of your application, it is
informed that as the subject matter of the information sought does not pertain to E.Coord
Branch |, therefore, this Branch has “NIL” information, under section 2(f) read with 2(i) of
RTI Act-2005, in material form to furnish. Further, the information may be available with
the various Ministries/Departments concerning to the Officials and the same may be
obtained from them.

3 So far as Ministry of Finance is concerned, the RT] application is being forwarded

herewith to the concerned public authorities of Departments of M/o Finance for providing
information directly.

4 Appeal in the matter, if any may be preferred within 30 days of receipt of this reply
to Shri H. Atheli, Director (Admin.) — cum — First Appellate Authority, Department of

Expenditure, Ministry of Finance, Room No. 75. North Block, New Delhi [Tel. No.
23082604]

(Sunita Saxena)
Under Secretary to the Government of India & CPIO

Tel. No. 23095604

Copy to:

/;(i) US & CPIO (Admn.), Dio Expenditure, North Block, New Delhi - as per para 3 above.

)

) US & CPIO (RTI Cell), D/o Economic Affairs, North Block, New

. Delhi - as per para 3 above.
&) US & CPIO (RTI Cell), D/o Revenue, North Block, New Delhi —

as _per para 3 above.

N sl {gV) US & CPIO (RTI Cell), D/o Financial Services, Jeevan Deep Building, New Delhi - as per

SR

G

L
A

w%9>

para 3 above.
(v) US & CPIO (RTI Cell), DIPAM, CGO Complex, New Delhi - as per para 3 above.

(vi) RT) Cell, D/o Expenditure, Lok Nayak Bhawan, New Delhi w.r.t DOEXP/R/2018/50519 dated
08/&?/201 8 =for igformatingy ra°
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Regist:

RTI REQUEST DI

‘ation Number (GSTTep30] )

Type of Receipt (TS &7 TPR) :

Is Req

Name (HTH) :

Address (9dT) :

State (XT9Y) :

Phone Number WW) :
Email-1D ($AT-3TES) .
Status {fz\aﬁ)(kuml/t} rban) :

uester Below Poverty Line ? (897

e T e @ 9 37 2 :

Amount Paid (1R &1 HITA™) .

Regnest Pertains to (\Hﬁﬁﬂ' frafafaa

Inf

Haferg %) :

wmation Seught (SIS Wﬁ):

It ARCCT)
» A B

IAILS (3RETSTE SrqRter frgeon '

DOEXP/R201#/50519 Date of Receipt 03/05418
ey Y i) .

Online Recerpi Language of Request Fnglish
(3TY B U

sudhir de Gender (ﬁﬁﬂ'); Male

S dadavpur Last road, poosadavpur University, Pin: 700032

West Hengal Country (%QT)‘: India

Dretuils not provided Mobile Number 9.

(FEST HaR) ;. 7980806530

3

sudhivde 1943 pmail.com

Urban , Nt © Above
) Cducation Status ¢ ) 4
CGrraduate
No Citizenship Status Indian
GIUIRE 1))
FO Y Comiginal recipient) Mode of Payment Payment

(YT BT UBR) Gateway
SUNITA SAXENA (F.COORD)

More and more digital services are (,umma m»ie play m our
lves and various Govt Depis. are worki ing to'muke mi Y
&im istons on Digital platforms like e-mail, video
conferencing, digital transfer of mone y and benefits, transfer
of documaents on digifal f;i,nmmm e-votmg ete, cle. 1t is
reasonable io assume that one of the benefits of such digital
ransactions in various fields will be less travel conducted
across the country by Central and State Govt. Officials as
well as by Central PSUs,

With ll"zm* it view | ike 1o know the following:

L. Nooof Alr journeys (domestic) are undertaken by Central
Govt, officimls during the calendar year 2014, 2015 5, 2016 and
2017
A Costof Air Journevs for the same period
Lo Nosof i jowrmeys underiaken by Central Govt, officials
dutiig the calendar vear 2014, 2015, 2016 and 2017
A Cost ol tram joumeys for the same period
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